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FIre in Motla Khan, Deihl 

r Shri Rameshwar Tantia: 
Shri Madhu Llmaye: 

1503. -< Dr. Ram Manohar Lohm: l Shri Ram Sewak Yadav: 
Shri Gokulananda Mobanty: 

Will the Minister of Home Aftalrs 
be pleased to state: 

(a) whether it is a fact that fire 
broke out in Motia Khan, Delhi on 
28th February, 1965 and serious 
damage was done; 

(b) if so, whetner it is also 8 fact 
that fire brigades could not control 
the fire for hours; 

(c) if so, the reasons for the same; 
and 

(d) the assistance given to the 
victims? 

The Deputy MInister In the MiDItI-
try of Home Affairs (Shrl L. N. 
Mlshra): (a) The fire thafbroke out in 

Motia Khan on the 28th February, 
1965 affected 35 wooden structures 
(15 residential and 20 non-residen-
tial) resulting In an estimated damage 
of property worth Rs. 1.6 lakha 
approximately. 

(b) No, Sir. The first two units 
of the Fire Brigade reached the spot 
at 01.08 hours (within two minutes) 
and the fire was brought under control 
at 01.55 hours. 

(c) Does not aril!e. 

(d) The residential families whose 
jhuggis and other belongings had 
been totally destroyed were given 
gratuitous relief at the rate of Rs. 25 
per family from the Mayor's Relief 
Fund. 

Complaints 01 Police Repression in 
Kerala 

15M. Sbrt A. K. Gopalan: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the number of 
about police repressions 
received by Government 
six months; 

complaints 
in Kerala 

during last 

(b) whether Government have 
~nquired into those complaints; 

( c) if so, the action taken against 
~he culprits; and 

(d) the nature of punishments 
given to these culprits? 

The Minister 01 State in the Minis-
try 01 Home Affairs (Sbrl Bathl): 
(a) to (d). The information is being 
collected and will be laid on the 
Table of the House as early as 
possible. 

Gujarat Re4nery 

1505 f Shrl R. S. PaDdey: 
. 1. Shri R. Baroa: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) whether it is a fact that the 
lO-member delegation of Soviet 




